
CEWTRAL ADf'lINISTRATIl/E TRIBUNAL PRINCIPAL BENCH

OA No. :?71/20D0

Nbu Delhi: this the day of <7^^''V'Ly^/,2G0lr'

HGN'BLE MR .S.R,ADIGE:,y/ICE C HA IRHAN (A)

HDN»BLE DR .A,WEDA\yALLl,nEnBER (3)

Sh.Yogesh Kumar Sharmaj

S/o Late Sh , K.D , Sharma,
applied for the post of TGI(Pla ths)in
Directorate of Education,

Gov/t. of NCI of Delhi and

R/o 2OI/3I, Ram Chander Gali,
Adarsh Mo holla,

Plaajpur',^
Delhi-53 .,.«Appl i can t.'

(By Adv/ocate: Shri S.'Si'^Teuari )

\/ersus

1 .* Go\/t.' of NCI of Del hi

through

Chief Secretary,
Gout of NCI o f Del hi ,
5, Sham Na th Fla rg,

DelhiJ

2.' Director of Education^
Directorate of Educ^''^on,
Old Se.ctt,'
D el hi

3.' Deputy Director of Edu ca tion (Admn) ,
Directorate of Education,
E s tabl i shii en t III Branch,
Old Sectt,^,
D.elhi Respondents.'

■";S-
(By Ad^'cate: Shri Haruir Singh)

GRpER

5 .R .Adiqe,\/C (a) ;

Heard both sides.

2. Applicant contends that the marks in the best
4 subject^and not all the subjects should have been
taken by respondents while calculating the percentage of

marks secured by him in Standard XII Exam, under

respondents' Marking Scheme (Annexure-R 4) , for

appo in tn en t of TGI (Pla ths) .'

3»' Uhile the marks in the best 4 subjects may uell
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be the basis for auarding percentage in CBSE, nothing

contained in the aforesaid marking schema of respondents

reqiLoire than to take the marks in the best 4 subjects

alone for the purpose of calculating percentage of

marks, and is is also true that it is not the candidate^

uho ha taken CBSE alone uho apply for appoinlment as

TGT, Furthermore applicant has not cited a single

instance of any successful candidate uhose percentage of

marks uere calculated on the basis of his best 4 subjects

in Standard XII Exam« or its equivyalent , and not on

the basis of all the subjects in uhich he appeared,'

4. The OA therefore falls, and is dismissed.

No costs.'

/j-'
( OR .a.ufoawalli )

riEflBFR (3)
(S.R.ADIGE

WICE CHAIRnAN(A).
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